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Appeal No. . Ef51 152004 - EX[DB] Date 28/04/2009
Assistant Registrar
CESTATNew Delbi
To: ,
M/S NITCRAFT INDUSTRIES LTD.
B-S’?,SECTOR—V,NOIDA :
M/S NITCRAFT INDUSTRIES LTD. Appeliant
Vs
C.CENOIDA Respondent
1 am directed to transmit herewith a certified copy of Final order No.279/2009- EX[DB] dated 24-4-09
passed by the Tribunal under Section 35-C(1)of Central Excises Act, 1944
o~
Assistant Registrar
(Excise Appeal Branch)
Ceopy to:
1. Respondent
C.C.ENOIDA

OFFICE OF COMMISSIONER OF CUSTOMS,CENTRAL EXCISE AND SERVICE TAX, C-5 6/42, SECTOR-62, NOIDA
- 201307 '

9. Adv./Consult  SH, RATESH CHHIBEBER, APV,
FA=3, NEW jeAVi NAGRRE,

GHAZ I
3 CDR ABAD
AJER
5 Bar association, CESTAT, New Delhi
6 Director Publications. Customs. Excise. LP. Estate. New Delhi
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"IN THE CUSTOMS, EXCISE AND SERVICE TAX

' APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. I

Excise Appeal No. 5115/2004-Ex(BR)

[Arising out of Order-in-Appeal No. 194/CE/APPL/NOIDA/2004 dated
5.7.2004 passed by Commissioner (Appeals), Central Excise, NOIDA]

For approval and signature:

Hon'ble Mr. Justice R.M.S. Khandeparkar, President
Hon'ble Mr. M. Veeraiyan, Member (Technical)

1. Whether Press Reporters may be allowed to see : /ﬁd
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827 |

2. Whether it should be released under Rule 27 : (/\(}
of the CESTAT (Procedure) Rules, 1982 for

publication in any authoritative report or not?

3. Whether Their Lordships wish to see the fair  : cge/“‘ ~
copy of the Order?

4. Whether Order is to be circulated to the : )\—3 [
Departmental authorities?

M/s. NITCRAFT Industries Ltd. Appellant

Vs.

Commissioner of Central Excise Respondent |

NOIDA

Appearance:

None for the Appellant
Mr. A.K. Rastogi, DR for the Respondent
CORAM:

Hon'ble Mr. Justice R.M.S. Khandeparkar, President
Hon'ble Mr. M. Veeraiyan, Member (Technical)




Date of Hearing/decision : 22.4.2009

F INAL ORAL ORDERNO. 277 [z2es9-2X

 Per Justice R.M.S. Khandeparkar (for the Bench):

@

None present for the appeliant. Heard Shri A.K. Rastogi, DR for the

respondent. Appeal is dismissed for default. Interim relief, if any, stands

vacated.
—

( Justice RMLS. Khandeparkar )
Pr\r}esident

( M. lV‘eeraiyan )/
Member(Technical)

58




